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<7 Oral Answers

by hon. Members,

Shri Panika was that we are gIVing
¢the same price to the exporters
who would be exporting steel tubes
or Dines to foreign countries, com-
arable to the price that they would
gave got under S.G.L. licences of
ceplenishment, so that if they buy
gteel indigenously, they should
not be put to any Iloss. As far as
the exnorts are concerned, because
of the nrice factors, the steel will
be available to them indigenously
for exnorts at the same prices which
are the current international prices
of steel. They would nnot be put
to a loss and they would be in a
position to export more.

As far as the exnorts 99, tha
denends upon the efforts made by
individual parties, and there ar€
many countries which have been
the recinients of steel from wus.
Thev are Bahrain, Dubai, Doha,
Egvynt, Iran, Iraq, Kuwa1t
ete. Thase have been the countries
to which our exporters have been
exnortine  steel in the nast. This
year  even Australia, Nenal, Sri
Lanka. Oman, Norwav, and Phili-
pines have been the recinients of
steel. But now currentlv because
of the glut of steel nrodnction in
(the international market, many

* * countries have undercut their pro-

.-

duction. Therefore,  competition
has grown in the international field.
Our exporters have to compete
in a fiercely competitive market.
Professor Chakraborty knows that
in the economies of scale this factor
is a major factor as far as exports
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Children missing in Delhi

.‘.
*149. SHRI SURAT BHAN :
SHRI ATAL BEHARI
VAJPAYEE :

Will the Minister of HOME
AFFATRS be pleased to lay a
statement showing :

(a) the number of children mis®
sing in Delhi in each of the last
three years and in the current year ;
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(b) how many of them were
recovered and returned to their
parents ;

(c) in how many cases culprits
were punished by courts of law ;
and

(d) how do these figures com-
pare with those of other States ?

THE MINISTER OF HOME
AFFAIRS (SHRI VENKATASUB-
BAIAH) : (a) to (d). A statement is
taid on jhe Table of the House.

Statement

The number of children re-
ported missing and the number
reported traced according to Delhi

Police Station records are indicated
below :—

Year No.of No of
children children
reported repor-
missing ted
(1) traced

(i1)

1979 5007 2571

1980 7899 2994

1981 5505 3096

1982 2962 2248

(upto 15-9-1982)

The number of children traced
will actually be more than the
number  indicated in (ii) above
in as much as the parents do not
report to the Police instances of
missing children returing to them,
on their own accord.

Prosecution is launched only
in cases of kidnapping. The number

of cases that ended in conviction
are indicated below:—

1979 14
1980 10

1981 P, e 4
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No all India figures of cases
of missing children reported to

l:.hc Police are available to make
it possible to have \ comparison.
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SHRI P. VENKATASUBB-
A.IAH : In the answer we have’
given the figure of missing children':
in 1979, 1980 and 1981. We have -
also given the figure of the children
who have been recovered. In the
year 1979, 2571, children were
recovered.

THE PRIME MINISTER.
(SHRIMATI INDIRA GANDHI) :
He is asking whether there is
some conspiracy and whether there
is any group.

SHRI P. VENKATSUBBAIAH :
Yes, I will come to that. As against
five thousand and odd in 1979,
we have recovered two thousand
five hundred and seventv one.
In 1080, 7899 were renorted miss-
ing as against it we have recovered
2,004. In 1081, as aeainst 5,525,
3,006 have been recovered, In 1082,
upto 15th Sentember, 1082 as
aginst 2,062, 2,248 have been re-
covered.

As T have stated in mv statement
there are instances where narents
mav not even report to the Police
station where thev have registered
the case, that the children have
returned. So, we are trving to
evolve a method bv which from
the Police administration we want
to sent a communication to the
parents  whether their child has
come back. And if that is so, it
has to he reported to the Police
Station. If no replv enmes, it
will be presumed that the child
has returned. That is one method
we have been adontine  There
has heen a Juvenile Aid Bureau
also, wherein  various stens have
been taken by the media and other
methods by which to trace bhack
the children.

About the second part of the
question, Sir, it is a fact that several
have been operating. But

with regard to the kidnapping

of children and maiming them,
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I would say in regard to the kid-
napping, we have registered several
cases of kidnapping and convic-
tions have 2lso been given. Accord-
ing to the law if the children kid-
napper has been found guilty, he is
convicted for seven years’ life impris-
onment. And if the child is maimed,
the sentence may extend even to life
imprisonment  also. But the fact
which  the Hon. Member has
brought to the notice that several
gang: are operating, I will take
note of the information. But so
far asweare concerned, the Police
is vigilant and  wherever such
gangs are there, we will certainly
take the necessary action to smash

such gangs and rescue the chil-
dren.
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SHRI P. VENKATASUBBAIAH :
Sir, this is a suggestion for action
and we will certainly take action.

SHRIMATI INDIRA GANDHI:
May I add a few words, Sir ? I
share the Hon. Member’s anxiety.
This is one of the most heinous of
crimes. while all begging must
be s'opped—earlier we had stopped
it in some places and had also made
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some  arrangements for beggar
homes so that we could train beggars

for work—I think we should con-
sider whether child begging should
be completely banned. If children
are just now allowed to beg, then
there would be less incentive to
kidnap /them. )
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DR. SUBRAMANIAM SWAMY:

.fCS.

MR. SPEAKER : Let me know
where have you been.

DR. SUBRAMANIAM SWAMY
I was not missing, Sir.

MR. SPEAKER : I was worry-
ing whether my Member was
missing.

DR. SUBRAMANIAM SWAMY;
I was missing only during the Emer-
gency, not now.

Sir, the Minister’s reply shows
a great deal of complacency. Un-
fortunately, in Delh1 there 15 a
big scare about missing children.
In fact, recent incidents have all been
of teenaged girls, because there is
a flourishing gang which is for-
cibly  recruiting  teenage girls
for prostitution. may say in Delhi
this is the talk. would like to
know from the Minister whether
he is aware of it, I would say, Sir,
specially  in  Jhuggi Jhonpri in
Delhi there are such cases where
teen-aged girls have been kidna-
pped. I know in my own house
Servants’ quarters a teen-aged girl
“has been just abducted and the
Police has not becen able to do any-

thing about it.

The Police is not in a position
Falso to register such cases happening
Bin the Jhuggi Jhonpris 1 would
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like to know from the Hon. Minis-
ter whether it is a fact that there

is a gang which is abducting the

teen-aged girls for the purpose of
prostitution ?

SHRI P. VENKATSUBBAIAH :
Sir, whenever such cases are
brought to the notice, we will
certainly take action. Sir, he has
put a specific question.

DR. SUBRAMANIAM SWAMY:
How will it be brought to his notice?
‘Will he visit those places or what ?
I don’t understand.

SHRI P. VENKATSUBBIAH
There are  instances where the
parents  themselves report. Then,
that is a matter which the Police
will go into immecdiately, and do
investigation. Where such anti-social
gangs are operating, the Police
will certainly look into that, and,
see that stringent action is taken,
and such things do not happen.
We are constantly on the vigil.
I have said that there is a squad
which has been primarily  used
for this purpose. Where ever in-
stances of this type, viz. of ab-
duction of chiidren or girls are
reported, we will certainly take
stringent ction. I can assure the
hon. Member that we will not be
lacking in that effort.

SHRI NIREN GHOSH : This
is a very serious thing. (Interrup-
tions)
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SHRT P. VENKATASUBBAIAH:
It is a wider question. (Inderrup-
tions) That is a separate question.
(Interrruptions.)

Production of Steel

t153. SHRI RATYENDRA
NARAIN SINHA : SHRI RATAN-
SINH RAJDA : Will the Mini-
ster of STEEL AND MINES be

pleased to state

(a) whether it is a fact that
the production of steel during the
first quarter of 1982-83 has been
less than that produced during the
corresponding period of last year ;
and

(b) if so, the facts thercof and
the reasons there for ?

THE MINISTER OF STATE
IN THE MINISTRIES OF
INDUSTRY AND STEEL AND
MINES (SHRIMATI RAM
DULARI SINHA) : (a) and (b)
yes, Sir. Production of saleable
steel in the integrated steel plants
of SAIL and in TISCO during the
first quarter of 1982-83 was 62000
and 13000 tonnes respectively less
than the produciion during the
corresponding  period last year.

Restrictions on supply of power,
particularly  for Rourkela Plant,
deterioration in the quality of
coal and some breakdowns of plant
machinery  were principal causes
of this loss of production.





